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SHRI RITABRATA BANERJEE (West Bengal): Sir, my time may be started
now. ...(Interruptions)... Sir, please restart the time, because already 30 seconds have
been lost.

MR. DEPUTY CHAIRMAN: Okay, don’t worry. You would get time. Please
start now.

MATTERS RAISED WITH PERMISSION

Need for compensatory attempt for aggrieved candidates of Hindi
and other official languages in Civil Services Examination

SHRI RITABRATA BANERIJEE (West Bengal): Sir, through you, I raise the issue
of the demand for compensatory attempt for aggrieved Hindi and other Schedule
Eight official language candidates of the Civil Services Examination.

Sir, the Civil Services Aptitude Test (CSAT) was introduced in 2011 at the
preliminary stage of the Civil Services Exam conducted by the UPSC. It consists
of English comprehension, logical reasoning, numerical and analytical abilities. The
CSAT structure was not proper because the Humanities stream and students coming
from rural and far off arecas could not perform well in this Exam. It favoured urban
English medium and select Science stream students to enter into the Mains Exam in
that particular structure. In 2015, after this august House deliberated the issue, the
Central Government accepted that the CSAT was discriminatory against the students
of Hindi and other Schedule Eight languages, particularly those coming from a rural
background. It further assured that no language based discrimination will be allowed
in the Civil Services Examination.

Subsequently, the CSAT paper was made optional in 2015. But it was done barely
three months before the examination. However, the candidates have lost four crucial
attempts out of six limited attempts during the period. The aggrieved candidates are
still waiting for the 'compensatory attempt' to undo the grievous damage. It is to be
noted that the percentage of candidates qualifying for civil services mains examination
in Hindi and other Schedule VIII languages came down drastically from 45 per cent
in 2009 to 15 per cent in 2014, It is as per the UGC's Annual Report. Sir, along
with this, the right of writing the mains examination in his or her mother tongue
needs to be ensured.

I also urge upon the Government to look into that matter. Now, it can be written
only in English and Hindi. Language in a country like ours is a very sensitive issue.
In a country like ours, any attempt to straightjacket things can have disastrous results
in a period when there are attempts to replace history by mythology. I just want
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to mention two incidents. The dominion of Pakistan wanted to impose Urdu as the
national language of Bengali-speaking people in the place now known as Bangladesh;
at that time, it was East Pakistan. The main slogan of the movement was that the
Pakistani people want to snatch my mother tongue, which, for generations, have
been spoken by my ancestors and fathers. Not only in Bangladesh, Sir, on 19th
May, 1961 in Barak Valley of Assam ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: You can continue for thirty seconds more.

...(Interruptions)...

SHRI RITABRATA BANERIJEE: Sir, 11 Bengali-speaking Indians were butchered
for upholding the right to speak in their mother tongue. Sir, mother tongue is like
mother's milk, and, that is why, Sir, the linguistic rights need to be respected and
upheld and hence, 1 urge upon the Government to give an opportunity to candidates
to write the mains examination in their mother tongue. Thank you, Sir.

SHRI ANIL DESAI (Maharashtra): Sir, I associate myself with the matter raised
by the hon. Member.

SHRI HARIVANSH (Bihar): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the
matter raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

sft areft AR oY (fREr): AgTed, # Wi 50 fawa A o+ JMus! weg Har gl
sfelt wEwen wdF (98R): Aeiey, # W) 59 v & |1 @ & Gxg B gl
sft g gerfrar @roer): #ged, § Wi 39 v & @y W 31 a9g Bl gl

sft FRe1 dreR (SR TRY): Heled, # W) 9 vy & WY W ®) Ag B gl
sft fpem Va1 (TR yewn): WEIed, | Wi §9 vy 9 31 e W Har gl

sft AT el @M (SR URE): welky, § ft 59 vy ¥ A nmudl weg
BT T

S o) cw g90se il i om s H(Uensl) O e wsly Gl
L) B)S :\-».Q.w

T Transliteration in Urdu script.
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SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI ASHOK SIDDHARTH (Uttar Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI MAJEED MEMON (Maharashtra); Sir, I also associate myself with the
matter raised by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI RIPUN BORA (Assam): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI SHAMSHER SINGH DULLO (Punjab): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associatc myself with the matter
raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

sft T 1 TR (FEw): weley, 4 W1 59 vy & Wy W@ &1 awg dl gl

31, dgura fi7 a|a (SR uewn): weiey, § W) 39 fAva & 91y wd o) weg
BT T

MR. DEPUTY CHAIRMAN: All names should be added. ...(Interruptions)...
Agreed. Agreed. Now, Shri Harivansh. ...(Interruptions)...

SHRI D. RAJA: Sir, please ask the Government to react. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: It is up to the Government. ...(Inferruptions)... 1

have no problem. ...(Inferruptions)...

SHRI D. RAJA: Why don't you please ask the Government to react?

...(Interruptions)...

SHRI T. K. RANGARAJAN: Sir, please ask the Government to react.

...(Interruptions)...

sft eRe Fea (Ew): wEiew, Ig 9gad TR e 21 fisd R & s9 W 9gd
HEY B3N AT WRPR P HAM o1 @1yl I8 TR 99 © 6 RBgwm 4 gror
TR & SN FISTa 8, S6 IfAsT &1 931 qaTdd 21 GRER BT 59 A/ BT TR
I AP} 39 910 BT B HRAT AT
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MR. DEPUTY CHAIRMAN: It is okay. . ...(Interruptions)...
SHRI T. K. RANGARAJAN: Let the Government react. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is for the Government. ...(Inferruptions)... Now,
if the Government can... ...(Interruptions)... Okay. Shri Harivansh. ...(Interruptions)... All
right. You have made your point. Please sit down. ...(Interruptions)... No, it is up to
the Government. ...(Interruptions)... 1 cannot ask. Please sit down. ...([nferruptions)...
I have no problem, if the Government wants to... ... (Interruptions)... Please sit down.

...(Interruptions)...
SHRI K. K. RAGESH: Sir, let the Government react. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri Harivansh. ...(Interruptions)... It is okay.
Please. ...(Interruptions)... Sit down, please. ...(Interruptions)... Sid g, § w1 w62
...(FAET)... MY STl ... (=FE)... It is up to the Government, not for me.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, this is the privilege of the
Member. The Member has mentioned something. ...(/nferruptions)... The Minister is
here. ...(Interruptions)... This is the privilege of the Member to know the reaction
of the Minister ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is why, I allowed you. ...(Inferruptions)...
Now, Shri Harivansh.

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, you can always ask the Government
to react. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri Harivansh.

Alleged conversion of black money into legal money by Shell companies

sft gRdw (fAew): STawmfa i, 59 <91 4 fiod oo quel 9 MR garh
PHRUNT AT & FfIPHax Al & faT 1 I T TRy 98+ BT [/ AT 2,
dR-8R $9 I P AW JMEH I8 S o 2l fUed pod A2H1 9, @M dR
W Demonetization & 1€ UBEl! R BHT B A HH Il BT BT A9 ATl DR
SN qaU | 991 Aol B! Bl A GAT ATl U Shell DHAT Bl FIT IBW €, T
yar fean 9 et I T ST sifATseleHl Bis vE-a, R e
fooma =2l s9®1 ®M ua gon & fd gad 98 wwfal, S d@eeml & fog
oF-39 BT B BTN IH WU H Stock Exchange ¥ listed &, BT o 1 €, W”
$TH ¥ SEER, 90 Braal VAT S ilegal ™ d oMl gs &1 98 $M H1 82
TR-PILAT BM BT A1 8, A HUMAT vehicle for illegal activities, AT tax avoidance,
black ®T white ‘BXAT, bankruptey frauds, fake services schemes, market manipulation
3R money laundering ®T ®IH HIAT Udh i production dT HBTH I shell HfTIT LT




